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Present for the Appellant   : Mr.G.P. Banerji, Advocate 

Present for the Respondent:Mr. Manoj Kumar, Authorised Representative 
 

 
CORAM: 

HON'BLE DR. RACHNA GUPTA, MEMBER ( JUDICIAL )  
HON'BLE MRS. HEMAMBIKA R. PRIYA, MEMBER ( TECHNICAL )  

 

Date of Hearing/ Decision : 23/08/2024 

 

FINAL ORDER NO.58507/2024 

 

DR. RACHNA GUPTA  

See order in Defect Appeal Dy. No.52594 of 2024.  In accordance 

whereof, the appeal stands dismissed as infructuous.  

[Dictated and pronounced in the open Court] 
 

(RACHNA GUPTA) 

MEMBER ( JUDICIAL ) 

 

  

(HEMAMBIKA R. PRIYA) 
MEMBER ( TECHNICAL )  
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